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Wrltt", Ails wer, 

(d) (I) Kalp.a-Case of acquisi-
'ioa 01 _aod is 'ia' final· stago of 
prO ... 18,. 

(Ii) Domball-Land bas been 
acquired aod contract for 
.MAX-. butldins has recently 
been awarded. 

(iii) A81bernath-Land has been 
acquired and proposal for an 
MAX·l ,building bas been 
approved. 

( TranI/at/on] 

Supply of Edible 011 to States 

* 118. SURI K. N. PRADHAN: Will 
the Minister of FOOD AND CIVIL 
SUPPl,lSS' be pJeased to State the quantity 
~f ~dible oil ~Pplied to .the, States during 
.., period !fom April, 1986 to Soptem ber. 
1986, mODth-wise,? 

THE MINISTER, OF PARLIAMEN-
TARY AFFAIR.S AND MINISTER OF 
FOOD AND CIVH.-, "fUPPLIES (SHRI 
H.K.L. BH~GAT) j' :~'The quantity of 
imported edible oils 'uQplied month-wise 
to States uDder public distribution system 
during the period Crom April, '1986 to 
September. 1986 is as under :-

(quantity in M. tonne) 

Month Allocation Lifting --..... ~----.. -----... --~ ...... ,~"------....,, 

April, 1986 42.025 32,575 

May, 1986 49.940 38,~S3 

June, 1986 55,740 38,724 

July, J985 60,130 57,814 

AUIUSt, 1986 82,580 59,253 

September,_ 1986 88,980 83,914 

Total 3,79.395 3,10,833 
-.'''' .. "._, .... _-----._ 

Eae.,rl •• I.t •••• ,de. :frolD Capadt, 
~" •. ·R ... Iet.o. 

" . 
·'19. 181:1 N.ITVANANDA ,MISRA; 

'" 
Written Answers 

Will tbe Minister of INDUSTRY be 
pJeased .to atate : 

(a) whether in order to bridle tho trade 
sap, the Committee on Trade PoJi.cies had 
SU810lted that indu.tries should be exempted 
from capacity utilisation restriction if tbe 
elCcss production was utilised Cor exports; 

(b) whether any decision on tbe above 
recommendation bas been taken and if so, 
the details; 

(c) whether any assessment bas been 
made by Government as to the surplus 
production that will be generated if the 
suggestion to remove the limit of capacity 
utilisation is implemented in different 
industries; and 

(d) if so, the details tbereof? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) The 
Committee on Trade Policies re,comO'lcaded 
that export production, in appropriate cases, 
should be exempted from capacity liconsloa 
provisions implicit in industrial policy. 

(b) Oovernmeqt bad exempted liceD.ed/ 
registered industrial undertaking' in 'Marcb 
1981 from obtaining subst&t)tial expaosion 
licences in respect of capacities in excess of 
the licensed capacity, provided such addi-
tional capacity was entirely for exports. 
This facility was subj~ct to the conditions 
that the item was Dot reserved for exclusive 
production in the small scale sector and 
tbat tbe industrial undertakinlS did Dot 
instal additional machinery, indiaenoUI 
or imported for acbieving tbe excess 
production. It has DOW been decided, in 
the li&ht of tbe above recommendation of 
tbe· Committee, to do away with these 
restrictive CODditioos. Copies of a Preu 
Note dated 25.9.86 and a ootitication dated 
6.11.86 issued in tbis reaard ltave boca 
supplied to Parliament Libra..,. ' 

(e) No, Sir. 

(d) Does Dot •• 
• '.! 

'Ope,lIlo. of 'All W .. ea' P •• t 0" 

• J 20. IHRl N. DENNIS: win tIN 
M'.-. ., COMMUNICATION. be 
p .... d,to._; 


